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This petition under Section 19 of the N>
e ——
Administrative Tribunals Act, 1985, secks for a "1__
direction to respandents to provide promotion to - e
_ A
the Driller Group 'B' and certain other connected . »

reliefs as set out in para 8 of this application. .

2. Sri A.K. Chaturvedi has been heard on behalf of
the applicant. Sri V.XK. Chaufdhary has . made ~ his -
presence on behalf of all the respondents.

3. It appears that according to the present

scheme, Driller Group 'B'do not have avenuss of

promotion., Sri A.K. Chaturved@ submits that the ' _:}.:;3
Hon'ble Supreme Court in the case of 'Raghu Eﬁ& 6" ’;‘, '

Prasad Singh Vs. Secretary' AIR 1988 SC., page 1033
and in the case of 'CSIR Vs. KGS Bhatt, ﬂ@@g'
SCC 635 has held that every servant must be pr __‘ vided

l—ﬁ i‘—_.
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counsel for the applicant says that no representat

in this regard has been brought on rscord of the

proposal, there should be a proper representation.

. We do not think it necessary to keep this case ‘,--—-
any longer because the ends of justice would be met ':Ir
if the applicant makes a proper representation to the, g_
competent authority which will be considered by the
X opposite parties. This petition is disposed of with ‘Ehl'}, |
direction that if the petitione-l;fs_ make/ a repream;:‘ o
to the respnndent no, 1 thraugl?_praper channel within 1?‘“
- a period of six weeks from today, the respondent no. 14‘: {
shall dispose of the same by takiﬁg 2 proper thai.sim‘;..
» within a period of six months from the date of | ‘::'
petitioni? making the representation. _:!:
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Dated : Lucknow
September 10, 1990, r




